
IN THE CENTRALADMINISTRATIUE TRIBUNAL : HYDERABAD 

BENCH 	AT HYDERABAD 
11 .A • No .281 /90 

iii 
O,A.No.573/89. 	 Date of Order : 18-6-1990. 

N. Sur yam 

.Applicant 
Vs. 

Secretary, 
Ministry of Defence, 
Government of India, 
New Delhi. 

The ehier of Naval Staff, 
Naval Head QUarters, 
New Delhi. 

The Flag Orficer Commanding-in-Chief, 
Head Quarters ENC; Visakhapatnam. 

The General Manager, 
Naval Armament Depot, 
Visakhapatnam, 

Shri R.Appa Rao, T.No.901, 
FAF; HSK Gr.I, Naval Armament 
Depot, Visakhapatnam. 

.Respondents 

Counsel for the Applicant 	: 	Shri P.S.N.flurthy 

Counsel for the Respondents : 	Shri E.Madan Mohan Rao, 
SC for Cc. 

CO RAM: 

HON'BLE SHRI O.N.JAYASIMHA : MICE-CHAIRMAN 

HON'BLE SHRI D.SURVA PAD 	MEMBER (JUDICIAL) 

(Dudàmnt of thS Bench deliiered b1 Hoçi'ble 
Shri D.Surya Rao, Member (j) 	'. 

7-0 
Applicant herein $s an employee of the Naval 

Armament Depot, Visakhapatnam triled  the application 

seeking to declare that he is senior to the respondent 

contd....  



r. 
-3- 

The General Manager,  Naval Arm8ment Depot,Visakhapatnam. 

Shri R.Appa Rao,T.No,gQl,FAF,HSI< Gr.I Naval Armament Depot, 
Viaakhapatnam., 

5. One copy to Mr.P.,S.N.Murthy,Advocate 9 58_1_197 9 Butchirajupaleffl, 
%Iisakhapatnam-27. 

7. One copy to Mr.Tt.madan Mohan Rao, Addl.CGSC,CAT, Hyderabad. 

B. One spare copy. 

2 
I 



No.5 9  and to direct the Generpl Manager, Naval Anna- 
- 	- 

mont Depot, \Iiaakhapa,tnam i'.eF. 4th respondent to 
V -- 	 V 	 - 	 .• 

promote him as HSK Cr4 uittr'ef?ect from 29-7-1988 9  

after reverting the 5th respondent. 

P.ftor admission of the case, the applicant filed 

Miscellaneous Application for withdrawal of the Original 

Application stating that the respondentp had since 

issued orders promoting him as HSK Cr.I with effect 

from 29-7-1968. Since the applicant has received the 

relief, he sought permission to withdraw the Original 

Application. 

We have heard Shy! P.S.N.Nurthy, counsel for the 

applicant and Shri E.fIadan Liohan Rao, Standing Counsel 

for the Department. Ace-pôiai---ta the circumstances 
/iJ pucktii 	ftdjooL 6-.-- 

statedtMiscellaneous Application N0 .281/90 is allowed. 

Consequently, the Original Application is.dismissed as 

withdrawn. There will be no order as to costs. 

	

(o.N.JMYASI9HA) 	 (DsuRvA RAO) 
Vice-Chairman 	 Member (j) 

I 
Dated 	16th June, 1990. 
Dictated in Open Lourt. 

' tJ\EPUTY REGISTRAR 3). 

To 	AVL/ 

The Secretary, Plinisçry of Defenqe, Government o?Ifldia,N.Oel 
The Chief of "aval Stat?, Naval "sad Quarters,New Delhi. 
The Fl 8 g Officer Commanding-in-chjef,Head Quarters ENC,liisakh- 

-pa tria m. 



TYPED BY: 	 CUNPARED BY 

IN THE CENTRAL ADFIINISTRRTI\IE TRIBU—
NAL:HYDERRBAD BENCH:1YD. 

HBN'ULE IIR.B.N JAYASIMHA: U.C. 

RflN'BLE MR.D.SURYA RrD:ME1BER:(JUDL) 

A N D 

H[]N'BLE II .J.NARABIFIH[LIIURTHY(II)(J) 
A N D 

HON'BLE MR. BALASUBRAP1A IAN:(f1).(A) 

DATED:  

ORDER/JQ, ENT: 

2-a-' (9° 
in 

- 	 iJrPr.Net  

O.A.No. C71 Jt 	. 

Adnhi\tted and Interim ditections 
jgsud. 

Alloed. 	 - 

Dismised for default. 

Di'srnied. 

Disposd of jitb direction. 

N.R. ordered. ....4 t A 
ND or dar as to costs. 	,,, 6j, 

Sentto Xerox on: 

1 	 . 

4.  
'I 

- 	 I] 




